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if so, whether this matt~r W811 taken 
up during the recent visit of 
Mr. Talbot? 

The Milliliter of Defence (Shrl Y. B. 
Chavan): No, Sir. Ii.: 

Dr. L. M. Singhvi: May I know 
whether lhe Government have consi-
dered the possibility of obtaining 
similar aircraft· from any other coun-
try except the United Stales of Ame-
rica and. if so, the name of that 
('ountry? 

Shrl Y. B. Chavan: No, Sir; there 
is no proposal of that kind at present. 

Shri Banga: VVhat are the coun-
tries wherefrom these aircraft are 
availablp. if t hey are willing to sen 
and if We are willing to buy, and at 
what cost approximately? 

Shri T. B. Chavan: Soviet Russia 
and the United States of America are 
the countries from which We can cer-
tainly try to secure supersonic air-
I."raft. 

Shri Majit.hia: In view of the fact 
that these high-speed aircraft require 
a highly devC']oped ground radar 
system, i,; equal attention bC'ing given 
to the ground equipment also? 

Shri Y. B. Chavan: Yes. Sir. 

Merger 01 Goa 

+ r Shri Barish Chandra Mathnr: 
Shri Prakash Vir Shastri: 

I Shri Yashpal Singh: 
-au. J Shri Bibhuti Mishra: 

I Shrl P. C. Borooah: I Shri Bade: 
Shri Vishwa Nath Pancley: 

L Shri D. C. Sharma: 

Will the PrIme Minister be pleased 
ttl ltate: 

(a) whether any demand has been 
made for the merger of Goa, Daman 
and Diu with any State; and 

(b) if so, from whom this demand 
haa come and what reply hal been 
given to them? 

The Minister of State In the MbdII-
try of\ Eldernal Mairs (ShrbnaU 
Lakshmi Menon): (~) and (b). 
Various individuals and organisationl, 
including the party which has for-
med the Government, have proposed 
merger of the Union Territory with 
the neighbouring States. The Gov-
ernment of India's policy on the 
qU"s~ion of merger has been stated 
tim~ and again by the Prime Minis-
ter. 

The Government of India hope that 
the novernment and Legislative 
AS<:'!'1bly of Goa, established ull.der 
the Government of Union Territories 
Act 1963, will work for the better-
ment of this Union Territory. 

Shri Harish Chandra Mathur: ),lay 
I know, as the gllneral impression 
goes. whether the Government of 
India is throwing its weight for the 
status quo; if so, why it is being don~ 
whE'n the party which has won the 
elections as also the parties which 
have been rnoted out have, by and 
larl(l>. voted for the merger except 
thosE' who are pro-Portuguese? 

Shrimati LalL<ihmi Menon: The 
Government of India will certainly 
maintain the statu.~ quo. That is the 
promise given, and the Prime Minis-
ter has expressed that view. As for 
the rest, we find that although t1WI 
was an issue fought in the recent 
elections there is no majority opiniOD 
in f""OUT of merger. 

Shri Harish Chandra Mathnr: The 
promise given was about the wishel 
of the people, and the wishes of the 
people have been expressed. If the 
Governmpnt of India thfnk~ that the 
wishes (·f thC' people have not been 
expressed fully, may I know what 
are the reasons tor such a thillkiI18 
and what steps they are going to take 
to ascertain the wishes ot the people 
now? 

The Prime MinIster and MInUter 
of Edema) Affairs and Minister of 
Atomic Eneru (Shri JaWJllaarIal 
NelIra) : The Government 01 Indla 
feel that the present is not the time 
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to do it. Whether it is ·.!'es~rable or 
not desirable is another questi<!n. It 
1s not the time to do it, soon after 
the iiberation of Goa, the elections 
there etc. In any event it require. 
some time to quieten down, for feel-
ings not to be excited there. There 
is a very strong party there-maybe 
it is not a majority but just nearly 
half-which is vcry much opposed to 
merger. So, raising the question now 
creates difficulties, creates trouble 
and diverts peoplc's attention from 
the work of consolidation in Goa, and 
it is better for a few years to elapse. 
Then the mattcr may be taken up and 
let them decide as they choose, 
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Shrlmati Lakshmi Mellon: Out ol 
the 30 members only i4 are represen-
tatives of the party which favoun 
the merger, and in the votes polled 
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also only 1,09,126 voted for the Maha-
rashtra Gomandak Manclal and the 
rest, which is more than this number, 
did not vote for the merger. It shows 
the wishes of the people. 

Dr. L. M. Sin&'hvi: What period in 
the opinion of the Government is 
long enough for the situation to 
quieten down and for the emergence 
of the issues more clearly so that the 
Government of India may take a 
decision either in principle or in 
actual practice? 

Shri lawahar1al Nehrn: The Gov-
ernment of India does not see any 
need for any hurry in this matter. It 
is Immaterial whether it is done after 
five years' or ten years' time. 

WRITI'EN ANSWERS TO 
QUESTIONS 

Demarcation of Indo-Pak Border 

*598. Shri S. N. Chaturvedi: Will 
the Prime Minister be pleased to 
state: 

(a) the length of the border with 
Pakistan which has not yet been 
demarcated; 

(b) the arca of the territory that 
is under dispute because of this; and 

(C) how much of this disputed area 
is under the occupation of Pakistanis? 

The Minister of State in the Minis-
try of External Affairs (Shrimati 
Lakshmi Menon): (a) to (c). A state-
m2nt is laid on the Table of the 
House. 

STATEMENT 

Exclusive of the border of Jammu 
and Kashmir with West Pakistan, the 
length of the undcmarcated Indo-
Pakistan border is as follows, 8tate-
wise: 

(i) West 
border 

Bengal-East Pakistan 
186'86 miles 

(ii) Assam-East Pakistan border 
198 milea 

(iii) Tripura-East Pakistan border 
358 miles 

(iv) Gujarat-West Pakistan border 
285 miles. 

Disputes arise not only because 
certain areas of the border have not 
yet been demarcated, but also 
because Pakistan is unable or un-
willing to respect agreed decisions on 
the maintenance of peace and tran-
quility on the border. Broadly, the 
following are the main lmdemarcatecl 
areas where Pakistan has raised some 
dispute:-

(i) Boundary along Hankar Khal 
and Baikari Khal in the 24 
Parganas of West Bengal. 

(ii) Five villages south of 
Patharia forest and Umapati 
village in Assam. 

(iii) Area known as "disputed 
area" at the headwaters of 
the Fenny River, in Tripura. 

Roughly 500 bighas of land in the 
Lathitila group of villages in Assam 
and about 5 square miles in the "dis-
puted area" at the headwaters of the 
Fenny river in Tripura, are now 
under the 'de facto' control of Paki,s. 
tan, in contravention of the agree-
ments for the maintenance of "Status 
quo" in these areas, pending tinal 
demarcation. 

Shaktiman Trucks 

-591. Shri P. C. Borooah: Will the 
Minister 01 Defence be pleased to 
refer to the reply given to Starred 
Question No. 452 on the 9th Decem-
ber, 1963 and state: 

(a) the reasons for the cost of indi-
genously produced components being 
higher than that of imported ones; 
and 

(b) the steps being taken to increase 
the production and reduce the cost of 
the Shaktiman Trucks? 

The Minister of DefeBee Produetioa 
In the MlnlstrJ of Defence (Sbrl 
aarharamalah): (a) 1. The cost at 




